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HARYANA VIDHAN SABHA SECRETARIAT 

Notification 

The 28th April, 2022 

No. 115/CATA/2000-2022/8666.— In exercise of the powers conferred by Sub-section (1) read with  
Sub-section (2) of Section 9 of the Haryana Legislative Assembly (Salary, Allowances and Pension of Members)  
Act, 1975 (2 of 1975), the Speaker, Haryana Legislative Assembly hereby makes the following rules further to amend 
the Haryana Legislative Assembly (Allowances of Members) Rules, 1976, namely:- 

1. (1) These Rules may be called the Haryana Legislative Assembly (Allowances of Members) Amendment 
Rules, 2022. 

 (2) They shall be deemed to have come into force with effect from 1st April, 2022. 

2. In the Haryana Legislative Assembly (Allowances of Members) Rules, 1976, in Rule 9, in sub-rule (1) for 
clause (b), the following clause shall be substituted, namely:- 

“(b) for journeys performed by road between places not connected by rail at the rate of rupees eighteen per 
kilometer and in addition thereof a sum of Rs. 20,000/- (twenty thousand rupees) per month shall be paid as 
driver allowance;”. 

 

 

 RAJENDER KUMAR NANDAL, 
 Secretary, 
 Haryana Vidhan Sabha Secretariat. 
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